
/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH •

N£U DCLHI
***

O.A.No. 89/90* Date of decision

Hon*ble Shri S.R. Adige, deraber (a)

Hon'ble Stnt, Laksbmi Suaraifiathan, Pleinber (J)

R.U. Singh,
Senior Accountant,
Pay <l Accounts Office,
Central Ground bJater Board,
N.H. lU, Faridabad. Applicant

(By Aduocate Shri Ashish Kalia)

versus

Union of India through

1, The Controller of Accounts,
Ministry of Water Resources,
Gowerntaent of India,
•E' iJing', Shastri Bha van,
Neu Delhi*

2, Pay & Accounts Officer,
Central Ground Water Board,
N.H. IV.,
Faridabad, Respondents

Shri
(By Advocatej^fladhav Panikar)

0 R Q £ R

^Hon*bla Sfnt, Lakshmi Suarainathan, Member {^)J

The applicant has filed this application und
er

Section 19 of the Administrative Tribunals Act, 1985

claiming that he should be granted the benefit of

promotion to the post of Functional Senior Accountant
•' /

from 1.4.1987 and not from 1.5.1989 when he was actually

promoted.
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2» . The brief facts of the case are that the

applicant uas appointad as Auditor on 28«5»1973«

Subsequently, the designation of Auditor was changed

to Junior Accountant, when the staff uaa allocated

to Oepartmentalised Accounting Organisation with

effect from 1.7,1976, 3uniar Accountant had to

qualify in the SAS examination for promotion ta the

next grade of Senior Accountant, The Respondents

uide thsir Q ,1*1, dated 31,3,1987 had ordered re

structuring of Accounts Staff in the organized

Accounts cadre ahich was to take effect from 1,4,1987.

According to the applicant, since he had rendered

more than 13 years of regular service in the grade

of 3uniar Accountant and has also passed the depart

mental examination, he uas entitled to the Functional

Grade of Senior Accountant from 1,4.1987, He uas

promoted ta the Functional Grade of Senior Accountant

wide order dated 10,5,1989 with effsct from 1,5,1989

which he has challenged in theeproceedings,

3, The Respondents have denied that the applicant

should be promoted as Senior Accountant with effect

from 1,4,1987 because of adverse entties in his

confidential reports for the yaars 1984 and 1985.
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He had also bean censured in Aprils 1987 due to

preferring various medical bills amounting to

Rs. 4,082,57 for reimbursement. by subsnitting

false dacuments anci wrong residential addresses.

In vieu of this, the D.P.C. had not found him

fit far promotion in 1987, He had been given

the promotion uith reference to the confidential
/

\ ' .

report for the yaar 1988 as a special case* They

have also stated that the promotion from junior
/

Accountant ta Senior Accountant is cn seniority-cura-

fitness and since the D,P,C. had declared him unfit

for promotion earlier, his promotion u.a»f, 1,5,1989

has been correctly given as a special case,

4. In the rejoinder filad by the applicant, the
✓

applicant had taken the plsa that since the penalty

of censure imposed on 28,4.1987 cannot have a re-

trospeoti»e effect, he ought to have been given

pro^otisn uhan due on 1.4.1987. He has also submitted

that he had »ade represantations against adverse

remarks In the confidential reports for 1984 and igas

on Which a final decision has not bean co^unicated

to hl„. n,is has been denied by the Respondents

inasmuch as they have Replied to his representation

s
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affidavit.

5. In the facts and circumatancg#, of the

case, ue find no irregularity in the effective

date of pronicitian to the post of Senior Accountant,

The D,P,C. had not considered him fit for promotion

earlier, but as a special case had considered his

confidential reports ^gain for 5 years and

promoted him from 1,5,1989. The application is,

therefore, dismissed. There will be no order as to

costs.

(Lakshmi Suaminathah)
Member (j)

(S,R, Adioe)-
')Member (A


